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- In THE CINTRAL ADMINISTRATIVL [RIBUNAL

AT HYDZRADAD

LWA.32/94, 1253/93;
1030/93, 947/93 & 931,93

Be tween:

1« R#uja-Hegersth

2, K. Bapaieh

3. G. Haragopel

s, ¢, bhrnpasakheras Rao

And

1. Union of -india, Rep.by
The Sec etary to UUI

fin. of Comunications,

New Delhi

2+ The Chairman

Telecon Commission

Pept, of Telecommunication
5o R BpY 20 Now Tothi,
Mine. of Communicetions,
senchar Bheven, New Delhi.

4. Chisf Gansral Manager,
Telacommunicationss
AF Cirsre, Hycderabed 5380 001.

Counsel for the _applicents
in 81l the UAs

Counsal for *the respondanta:
in ©A.32/94; 1253/93; 947/93

Cyunsgel forthe regpondents
in GA,1830/93

Counsel for the respondents
in 9&.931/93
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date of ¢eci%;on:5-12-'94

[

Applicent in DA.32/94
Applicent in CA, 1253/93
Applicent in CA,1030/93 <
Applicent un £h.847/93

——r mew . e

385ﬁonﬁaq¢s in &l1 the OAsg

V., Venkateswara Rsc, Advocate

Bhimermna, SC for Central
Government.

N.R.Davaﬁaj, SC for Lan+rel

Gauernmawt

N.V.R:ghava Reddy, 5C for
Centrel [ioverament.

HGN . MR, USTICC V. NoZLADRI RAUL, VICE CM&IEﬂ&N

HUN. Z9R. R. RANGARAJAN?

2/94; 1253/93; 1030/93;
931/93.
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[AS PLR HUN'BLE SRI R.RANGARAJAN, mséBERI(RDmI”ISTRATIVE)I

Heard Sri V. Venksteswsra Rao, learned “ounsel for

for rospondants In cll the Ofs

-";gé“;sgiiuéﬁggngnaari V, Bhaimanna, leagned Stending Counssl

Contdecasrseees 03/"
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-~ who are worklng as Traffic Supervisors-by

e fis thne same point has arisenfor
OAs caﬁrba conveniently disposad of by a ¢
3. BBl these aprlicents jcinad serv
phists snd then prometed as Traffic duperv
ALl Indis’ seniority unit t111 1979, brade

supsrvisur was mede circle unit from 1979,

to meke options for sllocetion to the vari
and accordincly they were allotted to circ

Go wven befoirs thi grade of Tréffic

made circle unit, Shri Baleaswarz Singh and|

were promoted s STls Group-B on adhoc bes

ceeersd/-

consideration, thege
mmén order,
fce as Telegra-
sar which weas
i? Traffic
Thus Ehosn '
1979 were required
Lua circle units ‘
le units.
Supervisor wes
Sri P. Panjiara

is., PAllegations |

for these applicents that they aere not offered adhoc

prbmotion by the detes of promotiin of 5ri

andbri P+ ~“aji~re as STT Group-8 on adhoc

Eale swara Singh,

basiswas no®

deniod.

5. The post of Traffic Supspvisor wWes re-designated

28 ASTI Group 'C' with effect from 1984, &vanua fcr

promoticn f om Traffic Supervisor/ASti Grg

5TT Group 'BY which iskll India “eniority

up 'C' s to

unit from tne

beginning. &ven after Traffic SupﬂrViSDI}RSTT Group *'C'

waes mede circle unit, all the officers in

the unite of all the circles who are eligi
foi consideration for promotion to the gr
6. Uhile the applicents in OAs32/9s

re jularly uromoted as 5Ti Group-B even pri

the ra@ular promotion of their junier Sri
in othe UAs 103/93, 947/93 & 931/93 wers
of their junior ori Baleshwara Singt as 5T
7./ ' The allegations for the applicen
aad 1253/93  thet thair pay wee mo;e/sq=a

of Sri P. Panjiara in the cadre of Traff%c

|

the said cadre in ;11 -
ble maﬁ Qoluntear
de of 57 Group~-B. ~

4 1253/93 wera,
or tu the date of.
Penjiara, the applicanta
reghlarly promnteJ

T Group=-B. '
ts in GRe 32/94

1 to ths pay

Supervisor,

L'Clnlffdo-ooo'oooee nd/'

|
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and the applicents in other thras CAs vizy, 1030/93, 947/93 &
931/93 wes more,equal to the Pay af Sri Beleswars Singh in

the cadre of Traffic 2upervisor were not denisd. thus, 1t

is a case where ti.e pay of ths regpective applicants vas e£ithar
more or equal tu the pay of their respsctive junisr ori o,
Penjiara/ri Beleswara Singh in the cadrs|of lreffie Supsrvisor

end their pay ia tho cadre of STT Group=B/ is less than the

" pay of thedir raspective junior ori ﬂahjiara/ﬁalﬁamafh Singh »as

on the dat. of rﬂgulaf'promotion of the lat+sr +a theipost of

STY Grudpma. &n anamoly has arissn as Sfi Panjiaré/ﬁri feleswarsa
singh wers promoted .s S!T GRoup-F on adhoc basisend . ir period
of eafvice 8s 344 Group-B when they workead on adhoc basis in
that cadre was éeing taksn into considerLtion"far fixing the ir
péy oﬁ the reguler promition as. 5Ti Grou$—8.

B 1t is true that by the date of promotion of
thsssjappliaanté 8s 3T} Group-b, their ryspective junicrs

werwx not in the ssms circle while they wdre working 4n

T

the gruﬁe of Traffic‘bupervi3nrs/ﬂ5TT G7aupaC. ‘Bus it

is & case where 5r1 ¥,.kenjiara end 3ri Heleswara 9ingh were
pnOmOtBa on adhoc bssisgtc STi anup-B even before the grade

of Traffic 2upsrvisor was mads cifcls uniit. Thus,. it is a case
whare tho a.plicantswer not offersd prgmetion +o STT_GrQUp-B |
wiien it was offersd on achoc basis to bfi Baleswera . Singh and ¢l

to 9ri Panjisra. Then the guestion of Eenial of +he offer of

promotion when it wzs on adhoc basison jthe part of the

applicénts doss not erxise. The qu stion 23 to whethar the benefi+

of stegping up has to be given to e senifor if th: achoc promotien
wea given to juniur éfte the lower posgt was made nirclé unit, .
doe s pot ariss for cunsiderstion for d?sposal of thess OAs, erd
herce we do nat deal with the saue for disposal of these UAd.

9, ‘ We held in UA 974/93 and 1u0}i,/93 that if stapping

~up is not going _to be alloued in the cfrcumstances rBFErde-tcl

here in which are gimilar in the (Aa 9?#/93 % 1004/93, *he same

will be viclutive of srticle 14 of th# Constitition of India.
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10, ' For the raascns stated ther in, wé hold thbf the

eppficants in UAs 32,94 and 1253/93 havae to ba given the pay

equal %o the pey of 5ri P, Panjisra as on tTa dets of his
regul ar prumotion to STI Group~B on notiona] besie. The
applicents in ather UAs ViZ ey 1039/93, 947/%3 anﬁ 931,/93
hayeltﬁ be given the pay @qual to the p;y of-Sri Baléswara
singh as on the date of his rig lar promotion +o STI Grouﬁ-“

on fotional bzsis. e held in UAs 974/93 and 1001/93

that the applicents therain shouldbe giVen-fhs monetary

benefit from 3 years prior to tne dets of filing of +ha
respactiva LA, for the rossons stated herein, we‘find

“tha+ the applicents hrrein alsc heave to be given the

monatary‘bénefit from 3 ycérs plior to tha’date of filing of
the respective UA, :

0. These OAs arus ispceed of accnr4ing1y. No costa,.
|
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